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FINAL ORDER No. 85991/2025 

 A very short issued involved in this appeal is the date on 

which appellant has received order-in-original dated 31.08.2018. 

2. Through the impugned order, learned Commissioner 

(Appeals) has held that the appeal filed before him on 14.08.2019 

was apparently beyond the period of limitation since the date of 

order-in-original was 31.08.2018 and, therefore, the appeal filed 

before learned Commissioner (Appeals) was held to be non-

maintainable because of the fact that it was held to be filed beyond 

the period of limitation. 

3. On direction of this Tribunal, learned Authorised 

Representative has sought a report from the Field Formation.  

Assistant Commissioner of Customs, Air Cargo Complex, Mumbai 

through his letter dated 12.06.2025 has informed that Revenue 

does not have the proof of dispatch of the said order-in-original 
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dated 31.08.2018 and further reported that a certified copy of the 

said order-in-original was issued on 06.08.2019. 

4. I find that learned counsel for the appellant has been 

submitting that the appellant had received the said order-in-

original on 06.08.2019.  I, therefore, hold that the said order-in-

original dated 31.08.2018 was received by the appellant on 

06.08.2019 and, therefore, the appeal filed before learned 

Commissioner (Appeals) was within the period of limitation.  I, 

therefore, set aside the impugned order-in-appeal and remand the 

matter to the Commissioner of Customs (Appeals) for decision on 

appeal filed before him on merit. 

5. In above terms, appeal is allowed by way of remand. 

(Pronounced in the court) 

 
  

 (Anil G. Shakkarwar) 
Member (Technical)  
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